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In accordance with the practices and 
usages customary among the bankers and 
also in conformity with the provisions of 
the statutes governing the public sector 
banks, information relating to financial 
assistance etc. given to individual consti-
tuent of the banks cannot be divulged. 

Review of law    governing    army 
personnel 

*137.  SHRI JASWANT SINGH: 
SHRI SATYA PAL MALIK: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether there is a proposal under 
Government'g consideration to review 
the existing law governing the army 
personnel, in view of the recent 
oteervation<;, made by the Supreme 
Court; 
, (b) if so, what steps have been taken by 
Government in tliis regard; and 

1 (c) if the answer to part (a) above be 
in the negative, what are the reasons 
therefor? 

.THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) tp 
(c) In a recent judgement, on the petition 
Nos. 4903 of 1983, 1513 of 1979 and 
5930 of 1980 filed by three Army 
Officers, the Supreme Court have 
recommended (a) the setting up of a 
Court Martial Appeal Court and (b) 
Court Martial giving a speaking order in 
support of its verdict. Government 
propose to consult all concerned on this 
in the light of the provision of Article 33 
of the Constitution. 

Reginwnal    Fund    collected    from 
N.C.C, cadets and officers 

"138. SHRI F, M.  KHAN: 
Will the Minister cf DEFENCE be 

pleased to state: 
(a) the amount which the Directorate 

General N.C.C, had collected as 

Regimental  Fund from N.C.C, cadets 
and officers during the financial year? 
1980-81 and 1981-82, separately; 

(b) the amounts which were spent 
from the Fund on ihe f Republic Day 
Parade Camp3 of 1981 and 1982 along-
with item of expenditure; 

(c) the amounts which were spent 
from the Fund on the items such as 
publication of periodical cadet journal, 
training books, presentations to VIPs and 
on entertaining guests and visitors to 
Directorate General N.C.C. 

ing the years 1980-81 and 1981-82; 

(d) what are the other items along-
with amount, on which the Regimental 
Fund was spent during 1980-81 and 
1981-82; and 

(e) what are the amounts from ihe 
Regimental Fund spent and balance at 
the end of each financial year? 

THE. MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) to 
(e) The Dte. Genl. NCC received Rs. 
77,707.10 and Rs. 1,43,549 83 as its 
share of the NCC Regimental Fund 
during 1980-81 and 1981-82 respecti-
vely. (The amount for 1981-82 included 
some arrears for the past years. 

Rs. 2,20,201.70 and Pai. 87,452.75 
were spent from the said Fund on NCC 
Republic Day Camps dining 1981 and 
1982 respectively. The details of the 
items of expenditure are attached. (See 
below) The higher expenditure in 1981 
was due to the fact that till and including 
1981, part ofl the expenditure on the RD 
Camp used to be met from the 
Regimental Fund of the NCC. 

No amounts were spent from fhe Fund 
on publication ot Cadet Jour, nal, Training 
Books and presentation to VIPs during the 
above years. The A expenditure on 
entertainment to 'guests and visitors to (he 
Dte. Genl. NCC was Rs. 13,512.89 and Ps. 
20,888.95 dunng 1980-81 and 1981-82 re-
pectively. 

The details of expenditure on other 
Hems by the    Dte, Genl, NCC frowk- 
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